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Orders-- -

Nqne present -for the -petitioner at ---1·~·1-s-- PM 

1 This is a Contempt Petition· in whkh notices to the 

respondents were ordered to· be jssued on 24th July, 96. Notices 

sent were however returned~ unserve~. On 11th October, 96, the 

petitioner was djrected to file fresh notke by giving correct 

addresses etc. Thereafter on number 0f adjournments, no steps were 

taken for compliance of the order passed. Agajn on 10th May, 99, 

the learned counsel for the petitioner was djrected to give names 

and addresses of the present incumbents in place of original 

respondents. Thereafter nUmber of opportuni.t j es were sought for 

_ coroplaince of the order. Again on 15th September,· 2000 the learned 

-
counsel for the petitioner sped.fically prayed that he would cring 

on record the incumbents -in the office but nc steps were taken on 

7th November, 2000, 30th NIY:~tcn'.b'l!V", 2000 and consequently, the case 

has been listed for admission/hearing. No useful purpose would be 

served for further continuance cf the preeent case • 

... 
This is,i; 2 Contempt Petition in which ccgnisance has not been 

taken within a period of one year from the aate of allegec 

ccmpliance ana thereafter· four years have gone by wi.thol:!t arry 

progress having been roade in the service of· the respondents 

Therefcre, the case ·is dismissed in aefault for non-prosecution. 
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(N.P.NAWANI) (A.K.MISHRA) 

Adm. Member Judl.Me>mber 
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